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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 294 OF 2023

IN THE MATTER OF:

Prasoon Pant & An. ...Applicants
, Versus

Uttar Pradésh Pollution Control Board & Ors. ...Respondents

- REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 10
JAIPURIA INFRASTUCTURE DEVELOPERS PVT. LTD.

I, Arun Kuinar, S/o Sh. Sadah Lal, aged about 53 years, resident of H. No. 6165, Gali
Guruduwara Wali, Nabi Karim, Pahar Ganj, New Delhi- 110055 do hereb‘/ solemuly

affirm and state as under

1. I am the Director as well as the Authorized Signatory of the Respondent No.
10 (“Answering Respondent”) in the instant matter and as such I am well
conversant with the facts and circumstances of the present case hased on
records maintained by the Answering Respondent and hence competent to

swear the instant Affidavit.

™)

The Answering Respondent is running a commercial shopping complex at
Indirapuram, Ghaziabad in the name and style of “Jaipuria Mall” which has

been operational from March 2009.

3. The Respondent No. 1 has issued Notice Ref. No. 952/NGT/O.A. - 294/2023
dated 06.09.2023 (received on or about 15.12.2023) to the Answering
Respondent in pursuance to Order dated 04.09.2023 passed by this Hon’ble

4 AY Tribunal in the instant matter.
! /Ai-égﬁ ‘ “mé{\ WL‘X
Advor IR

?", :h

ﬁ’ursuant to the aforesaid. Order dated 04.09.2023, the Respondent No. I

.-N, ’,12,;_,% *%?‘V conducted an inspection of the premises of the Jaipuria Mall. After such

/ Y,
, ‘,@ jg‘:} :

# inspection, the Respondent No. 1 issued a Show Cause Notice dated
18.10.2023 seeking reasons as to why an Environment Compensaticn of Rs.
4,55,000/- should not be levied on Jaipuria Mall for not renewing its

application for consent under section 25/26 of the Water (Prevention and

For Jaipuria InfrastmubticenD velopars Pvt. Ltd.

Authorised Signatory
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Control of Pollution) Act, 1974 ard section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 from 31.12.2015.

Copy of the Notice dated 1&.10.2023 alongwith its True Translated Copy

issued by the Respondent No. 1 is annexed herewith and marked as Annexure

R10/1 (Colly.)

(h

I say that the Answering Respondent has thereafter filed an application for
renewal of CTO (alongwith fees of Rs. 4,10,000/-) of the Jaipuria Mall on
09.12.2023 pursuant to which the Jaipuria Mall was inspected by the
Respondent No. 1 on 12.12.2023 and on 13.12.2023, the Respondent No. 1
sent its inspection report to the Answering Respondent and also imposed an
environmental compensation of Rs. 4,55,000/- vide its Notice dated
13.12.2023. Thereafter, on 28.,12.2023,rthe Respondent No. 1 rejected the
application for renew;tl of CTO for not Being compliant to the provisions of
the Water (Prevention-and Conttol of Pollution) Act, 1974 and Air (Prevention
and Control of Pollutitm) Act, 1981 as thé show cause notice dated 18.10.2023

was still in force.

True Copy of the appllcatlon er CTO dated 09.12.2023 in Form 1 filed by the
Respondent No. 10 is;annexed herew1 th and marked as Annexure R10/2.

True Copy of the Letter dated 13 12.2023 with the Inspection Report alongwith
its True Translated Copy sent . by the Respondent No. 1 is annexed herewith
and marked as Annexure R10/3 (Colly.)

True Copy of the Letter dated 28.12.2023 sent by the Respondent No. | is

. annexed herewith and marked as Annexure R10/4.

k Reg. No, hu 386, 3 hereafter, the Answering Respondent got its water and air emission analysis
,r"z%.g Paricy 2770612015 § }
to zuusma:m ,’

» -

>
. }54‘ Analysis Report dated 17.02. 2024 to the Respondent No. 1, all of which show
o8 &
A3 that the Jaipuria Mall i _1s being run well under the CPCB limits.

‘done and submitted Waste Sample Water Analysis Report and Stack Emission

True Copy of the Waste Watet Sample Analysis Report and Stack Emission
Analysis Report dated 17.02.2024 are annexed herewith and marked as

A R10 ).
rinexure /5 (Colly) For Jaipuria Infrastrycture Developers Pvt. Ltd.

Authorised Signatory
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7. The Answering Respondent has also deposited the environment compensation

of Rs. 4,55,000/- with the Respondent No. 1 on 19.02.2024.

3

True Copy of the screenshot of the proof of payment alongwith RTGS details

are annexed herewith and marked as Annexure R10/6.

8. The Answering Respondent has also sent another Letter dated 26.02.2024 to
the Respondent No. 1 wherein it has informed the UPPCB about all the

compliances" that it has done till date.

True Copy of the Letter dated 26.02.2024 alongwith its True Translated Copy
sent by the Respondent No. 10 to the Respondent No. 1 is annexed herewith
and marked as Annexure R10/7 (Colly.)

9. I say that the instant Reply Affidavit been drafted by my counsel under my
instructions the con.tef;its of which are true and correct to my knowledge based

on the records maintained by Respondent No. 10.

10.  The annexures are tru copies of their respective oribniipuria Infrastyycture D... ..pers Put. Ltd.

R ’. 1 N
7 ‘”‘:‘ A q H H
IS = %r'sed Signatory
FOV L 0ee®

5

VERIFICATION:

N 11 MAR 101.01 DEPONENT

Verified at New Delhi on this the 11™ day of March, 2024 that the contents of the

above affidavit are true and correct to the best of my knowledge and nothing material

has been concealed therefrom. For Jaipuria | pers Pvt. Ltd.
o,

DEPONEREfist Srontenv

g DONENT
THE DERUR Y

CERTIEIED THA

\dentified ¢
g solem
Bethi Gt :

L g goTRENEE O iy
:gf:!; ﬂ'w rogd & expiemnad
ara true & coirect © nisiher kKo

M
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UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No. HO1982/C-1/Sa-1449/Ka.B.No./2023
Date: 18.10.2023

Registered

To,

M/s. Jaipuria Mall

Ahinsa Khand - 1, Indirapuram

Ghaziabad

This unit M/s. Jaipuria Mall, Ahinsa Khand - 1,
Indirapuram, Ghaziabad, which is a shopping
complex and is situated at the aforementioned place
and is a company under Section 47 of Water
(Pollution Prevention and Control) Act, 1974.

That in compliance to the Order passed in OA
dated 294/2023 Prasoon Pant & Ors. vs. UP
Pollution Control Board & Ors. filed before Hon’ble
National Green Tribunal, New Delhi, the premises of
M/s. Jaipuria Mall, Ahinsa Khand-1, Indirapuram,
Ghaziabad was inspected by the officials of Regional
Office on 23.06.2023. At the time of inspection, it
came to fore that the premises/ unit was not having
consent for Air and Water and that till date, no such
application is filed to obtain such Air and Water

Consent. During the inspection, the logbook of the
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STP installed for purification of effluents generated
from domestic use of the unit/ premises was found
‘not maintained’. Vide Regional Office letter dated
22.06.2023, the Unit was issued notice stating that
the premises was not adhering to the provisions of
the Pollution Act.

That the industry, M/s. Jaipura Mall, Ahinsa
Khand - 1, Indirapuram, Ghaziabad has blatantly
violated Sections 25/26 of Water (Pollution
Prevention & Control) Act, 1974 and thereby has
adversely endangered the health of neighbours and
environment and this act is a clear violation of the
provisions of Water (Pollution Prevention & Control)
Act, 1974 (as amended from time to time) and the
same is punishable act.

That keeping in mind the aforementioned facts
and also the potential side effects caused on the
health of general public due to Water Pollution
activities carried out by the Industry, it is imperative
that by using the powers enshrined under Section
33A of Water (Pollution Prevention & Control) Act,
1974, prohibitory action be taken against our
industrial unit and the operation of your unit be

stopped.
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Therefore, the following show cause notice, after
obtaining the due approval of competent officer, is
issued against M/s. Jaipuria Mall, Ahinsa Khand -
1, Indirapuram, Ghaziabad under Section 33A of
Water (Pollution Prevention & Control) Act, 1974:

1. THAT why should the complete production/
operation of the Unit M/s. Jaipuria Mall, Ahinsa
Khand - 1, Indirapuram, Ghaziabad be not
stopped?

2. THAT why should the electricity and water
supply being provided to M/s. Jaipura Mall,
Ahinsa Khand - 1, Indirapuram, Ghaziabad be
not snapped with immediate effect?

Please also clarify that as to why not a penalty of

Rs. 4,55,000/- (Rupees Four Lakhs Fifty

Thousand Only) towards environmental

compensation @ Rs. 5,000/ - per day calculated for

total 91 defaulter days starting from 22.06.2023

to 20.09.2023 be imposed on M/s. Jaipuria Mall,

Ahinsa Khand - 1, Indirapuram, Ghaziabad in

pursuance to the Orders issued by Central

Pollution Control Board in compliance to the order

of Hon’ble NGT’s.
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Please submit your clarifications to the Board’s
Headquarters within 15 days from the date of
receipt of this letter. In case of non-receipt of
satisfactory reply within the stipulated timeframe,
the aforesaid directions will be confirmed and its
complete responsibility will be of the industry and
the owner of the industry.

Issued after due approval of competent officer
(Pradeep Sharma)
Chief Environment Officer, Circle-1
Copy:
1. District Magistrate, Ghaziabad
2. Regional office, UP Pollution Control Board,

Ghaziabad with direction to ensure submission

of Compliance Report in compliance of

aforementioned directions.
Sd/-

Chief Environment Officer, Circle-1

//TRUE TRANSLATED COPY//
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FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

From , Dated

JAIPURIA INFRASTURECTURE DEVELOPERS 09/12/2023
PVT LTD, Plot no.12A Ahinshakhand 1

Indirapuram Ghaziabad, GHAZIABAD,201012

City:

Block:Bhojpur

District: GHAZIABAD

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules

2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

ARUN for aperiod upto 13 years

2. The annexure, appendices other particulars and plansin triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. [/We hereby submit that in case of change either of the point or the quantity of discharge or its

quality, afresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. | /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. [/We undertake to furnish other information within one month of its being called by the Board.



Accompaniments:-

1. LETTER (Attached)

2. MAP (Attached)

3. CTO (Attached)

4. Balance sheet Or CA Certificate

(Attached)
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Yoursfaithfully,
Signature
Name of the applicant: ARUN

Address of the Applicant: 12A, JAIPURIA
SUNRISE PLAZA, AHINSHA KHAND ,
INDIRAPURAM

11
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ANNEXURE TO FORM

New Outlet
NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

7. Istheindustry/factory for which application is made Yes
closed on Sunday/Holiday

8.  State working days per year and working season for the  Jan to Jan

industry/factory

0. a) Number of workers attending the factory shift wise&/ 10
or per day :
b) Number of workersresiding in the premises: 10

10. For local bodiesonly:-
a) Present population : NA
b) Population covered under regular sewer facilities: YES
c) population having septic tank/Soak pit facilities: NA
d) Population covered by conservancy latrines : NA

11. For Industries Only:-

A. Givethelist of raw materials

Raw Material Material Trade Qty Principle Use
Name Name
SHOPPING MALL SHOPPING MALL
(COMMERCIAL (COMMERCIAL
ACTIVITY) ACTIVITY)
Fuel Details:-
Fuel Consumption

B. Givethelist Products and By Product Details

Product Name Quantity
SHOPPING MALL (COMMERCIAL
ACTIVITY)
ByProduct Name Licence Qty Installed Qty
NIL 0 0

C. Givethelist of possible Inter-mediate Products:

Name of Product Quantity per month
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Section A
12. State daily quantity of water utilized :
Sour ce Consumption Quantity
Domestic 80.0
13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:
Generation Waste Water Gener ation Quantity
Domestic 70.0
(B) State how measurement of rate and quantity are carried NA
out:
14. State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?
15. (a)lsdomestic effluent allowed to get mixed in industrial Yes
effluents?
(b)If yes, stateratio Domestic
16. (a)Describeif any treatment industrial or domestic effluent Yes
or one for combined effluent is made.
If yes, state the process of treatment in brief NA
(b)Is the quantity of effluent emanating either withoutor  No
after treatment approved by the authority?
(o)If approved, furnish the authority (Two certified copies
to be sent)
(d)If any effluent from any shop/ shops toxic? If so NA
volume of this effluent
17. Isthere any provision for disposal ?
Name Status (Already made) Status (proposed to)
18. Statetheareaof land used for NA
(a)Abovein Hectares
19. Givethe quantitative disposal of effluent in liters provided for the places mentioned below
Name Mode Mixed
20. Isthere any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 70.0
21. Issufficient land available/ can be made available? In Yes
case pumping effluent: on lands have to considered.
22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
Name of Effluent Effluent beforetreatment | Effluent after treatment
Note:-

1) Furnish acopy of the analysis report of representative samples carried out by a competent |aboratory
2) Methods of determination as approved by the Board will be followed for determination of above
mentioned parameters.

(b)Isthe effluent toxic
(c)State if the Industrial effluent is having

No

Unpleasant Smell
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24,

25.

12.

13.
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(d)Isthere any hidden change of temperature exceeding
10*c at any time

(a)Arefacilities available with the applicant for carrying out the following test of the waste waters

No

Name Existing

Proposed

(b)If yes, give details of equipments

Has the land/premises, etc., for which the application is
made open?

Highly polluting material :
Toxic Organic Inorganic Microbilogical :
State details for solid waste

THROUGH STP PLANT
Yes

NA
Cooling Tank

Type of Solid | Composition Quantity
Waste

Method of Method of
Collection Disposal

Section A

New

Fuel Consumption in Tonnes/day

14

Fuel Name | Daily Unit Calorific
Comsumpt value
ion(T/day)

Ash Sulphur Others
contents contents

AS 250 Kg/Hour
APPROV
ED BY
CAQM

Atmospheric Emission from each stack

Total no. of stacks: 1

Material for construction of MS,
Stack:

Stack Attached to: DG Set |

Height above ground level(in 15,
metres):

Height above roof(in metres): 10,

Stack Top: Circular ,
Inner dimensions (in meters): 0.05,
Gas quantity-m” 3/hr: 0.0,
Flue gastemperature'C: 0.0,
Exit velocity of gas/sec: 0.0,

(a) Flue gas emission



14.
15.

16.

17.

18.

19.

20.
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Stack Typeof | Quantit | Typeof | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr
1 AS 250 DG
APPRO SETS
VED
BY
CAQM
(b) Process Emission
Quantity of | So2 Co2 Analysis of Particulates | Other
gas(in vent in mg/INm3 | Specify
Nm~3/hr) hydrocar bon
S
(c) Particulate analysis
(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements : NA
Give details of |aboratory facilities available for :NA
analysis of emission
|s there sufficient space available for installing air
pollution control equipment
Details of Air Pollution :-
Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status

Givethe following details

(a) Total investment in the factory and the year of . Investment:-B. SHEET ATTACHED
investment. Y ear of Investment is :-2023

(b) The estimated expenditure for implementation of :NA
the scheme to control air pollution

(c) Expenditure incurred to update progress . NA
achieved(physical) for air pollution control, if any,

and the year/years of investment along with physical
progress achieved. The firm should give details of

action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintenance-cost of Air . NA
Pollution Control Plant, if any

(e) Further action that is being taken up by thefirm : NA
to control air pollution.

Other relevent information, if any . NA
Signature

Name and Address of the applicant on
behalf of : ARUN ,12A, JAIPURIA
SUNRISE PLAZA, AHINSHA KHAND ,
INDIRAPURAM
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[See Rules

16

Name and Address of the Firm on behalf
of which application is made : ARUN
,12A, JAIPURIA SUNRISE PLAZA,
AHINSHA KHAND , INDIRAPURAM

6(1)]

Application required for grant/renewal of authorisation for generation or collection or storage or
transport or reception or recycling or reuse or recovery or pre-processing or co-processing or

utilisation or treatment or disposal of hazardous and other waste

Part A: Activity/Hazardous Waste Gener ation Details

Part A: General( to befilled by all)

M ode of storage

(@

Name of the Hazardous Waste

Catogary of Hazardous

Waste

Size of the

Room/shed(in mts.)

Storage Capacity(in
terms of months)

generated/to be generated

Part B: Mode of storage

Mode of storage

(@

Authorization Required For

Source of Generation

Category

Quantity(per day in
TPD)

Part C: Quantity of Hazar dous waste disposed

1. | Quantity of Hazardous waste disposed
Name of the Nature of Category of Totd Quantity of | Quantity of | Quantity of
Hazardous Waste | Hazardous | Hazardous | Quantity of | hazardous hazardous hazardous
generated/to be Waste Waste Hazardous waste waste waste
generated Waste shifted/tobe | given/tobe | being/to be
generated/to | shifted to givento managed in
be common regd. the premises
generated(in TSDF Recycler
tones/annum
Part D: Hazar dous substances used
1. |Hazardous substances used
Name of substances Quantity
Part E: Hazardous waste is being produced
1. |Hazardous waste is being produced
Name of hazardous waste Quantity
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Explanatory Notesfor filing in form and the Annexure.

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.
Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

'‘New' that which has been modified due to change in quantity and/or quality of emission.

'‘Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteriakindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
businessis carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre.

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals, redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

2 . Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,



885 18

air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5: Copies of latest consenV authorisation/Environmental |mpact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7 . Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Actsissued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

19

(a) Full name of the applicant with address

(b) Isthe firm registered?

(c) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of personslike :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/Industry/L ocal body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

ARUN ,12A, JAIPURIA SUNRISE
PLAZA, AHINSHA KHAND ,
INDIRAPURAM

(Tel. No.) -

YES

ARUN

12A, JAIPURIA SUNRISE PLAZA,
AHINSHA KHAND , INDIRAPURAM
GHAZIABAD

9717993660

small

JAIPURIA INFRASTURECTURE
DEVELOPERS PVT LTD

Address:Plot no.12A Ahinsha khand 1

Il n d i r ap ur am
Ghaziabad, GHAZIABAD,201012
Tel. No.:-

E-malil :

District: GHAZIABAD

Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:
Areain Hectares:NA

January,1900

Civil

District: GHAZIABAD
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt:

Prohibited areas:
Others:

NO
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Regional Office, UP Pollution Control Board,
Ghaziabad
Website - www.uppcb.com,
email: roghaziabad@uppcb.in
Ref: 1721/C/J-242 /2023 dated 13.12.2023

To,
Chief Environment Officer, Circle - 1

UP Pollution Control Board

Lucknow.

Sub: Regarding revocation of show cause notice
issued to M/s. Jaipuria Infrastructure

Developers Pvt. Ltd., Plot NO. 12A, Ahinsha

Khand 1, Indirapuram, Ghaziabad.

This has reference to Board Headquarter letter
no. H-01982/C-1/Sa-1449 Ka.B.No./2023 dated
18.10.2023 issued on captioned subject matter. The
unit had submitted its representation to the Board
Headquarter on 08.11.2023 and it was received in
this office on the same day. In compliance thereto,
the wunit was inspected on 08.12.2023. The
inspection report is enclosed.

As per the Inspection Report, a sum of Rs.
4,55,000/- (Rupees Four Lakh Fifty Thousand Only)

imposed on M/s. Jaipuria Infrastructure Developers

22
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Pvt. Ltd. Plot No. 12A, Ahinsha Khand 1,
Indirapuram, Ghaziabad as Environment
Compensation is confirmed and it is recommended
that the ©board's headquarter letter H-01982/C-
1/Sa.1499/ Ka.B.No./2023 dated 18.10.2023 be
revoked and the recommendation along with the
inspection report 1is enclosed for your kind

consideration and necessary action.

Encl.: As above.
Yours faithfully
sd/-

Vikash Mishra
Regional Officer

"True Translated Copy"

23
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Inspection Report regarding revocation of show cause
notice issued to Jaipuria Infrastructure Developers
Pvt. Ltd., Plot No. 12A, Ahinsha Khand-1,

Indirapuram, Ghaziabad.

Vide Board Headquarter letter No. H-01982/C-
1/Sa.-1449, a Showcase Notice under Section 33A of
Water (Pollution Prevention & Control) Act, 1974 was
issued. In compliance thereto, the Unit has filed its
representation dated 09.12.2023 to the Board's
headquarter and the same was received online by
this office on 09.12.2023 itself. In pursuance thereto,
the unit was inspected on 12.12.2023. At the time of
inspection, Shri Arun, Manager was present. The
inspection report is as below:

1. The aforesaid unit is a shopping complex.

2. As per the official record, the unit was having
water and air consent till 31.12.2015. The unit
has applied for its renewal online on date
09.12.2023 and the same is under
consideration.

3. The unit uses water for domestic purpose. For
purification of domestic effluents generated by

the unit, Ghaziabad Development Authority

24
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vide letter no. 74/4/AE.Zone-6/2015 dated
03.06.2015 has given approval to carry out its
treatment from Indirapuram STP through
sewer line.

4. In reply to the compliance of showcase notice
issued by the Board Headquarter, the unit has
represented that the wunit is a shopping
complex/ restaurant and for its operation,
water and air consent was obtained from UP
Pollution Control Board till 31.12.2015. The
unit has further informed that since Corona
period, most of the shops are closed and the
domestic water generated by its unit goes to the
sewer line and its approval is already given by
the Ghaziabad Development Authority. The
logbook related to the operation of STP is being
maintained and the directions issued by the
UP-Pollution Control Board is being complied.
The unit has prayed for revocation of Showcase
Notice.

In the past inspection carried out on 23.06.2023, the
said unit was found operational without a valid
Consent and in this context, the Board Headquarter

vide its letter dated 18.10.2023 issued a show cause

25
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notice for imposition of Rs. 4,55,000/- (Rupees Four
Lakh Fifty Thousand Only) as Environment

Compensation.

Hence, keeping the aforesaid in mind, penalty
of Rs. 4,55,000/- (Rupees Four Lakhs Fifty
Thousand Only) towards Environment
Compensation imposed on M/s. Jaipuria
Infrastructure Developers Pvt. Ltd., Plot no. 12A
Ahinsha Khand 1, Indirapuram Ghaziabad vide
Boards headquarter letter H-01982/C-1/Sa.-
1449 /Ka.B.No./2023 dated 18.10.2023 is confirmed
and it is recommended that the same be revoked
subject to compliance of the following:

1. The wunit will deposit the Environment
Compensation of Rs. 4,55,000/- (Rupees Four
Lakh Fifty Thousand Only) within a period of
one month to the bank account of the Board.

2.  Unit will ensure obtaining the water and air
consent for its unit as per the regulations laid
down by the State Board.

3. Unit will submit the duly reviewed 3 months

effluent discharge purification report of its STP.

26
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4. Unit will ensure compliance of the directions
issued by Hon'ble NGT, New Delhi in OA No.
294 /2023 Prasoon Pant & Ors. vs. UP Pollution

Control Board.

sd/-
(Vipul Kumar)

Asst. Environment Engineer

sd/-
(Kunwar Santosh Kumar)

Asst. Environment Engineer

Regional Officer

//TRUE TRANSLATED COPY//

27



— ANNEXURE R10/895 28

UPPCB
UTTAR PRADESH POLLUTION CONTROL BOARD

?&”q&n Building.No. TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226 010
“Ryor Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - Dated : 28/12/2023
196331/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/202
3
To,
M/S ARUN

JAIPURIA INFRASTURECTURE DEVELOPERS PVT LTD
Plot no.12A Ahinshakhand 1 Indirapuram Ghaziabad, GHAZIABAD,201012
GHAZIABAD

Sub : Consolidated Consent to Operate and/or Authorisation hereinafter referred to asthe
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 13/12/2023 and received on
13/12/2023under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Y our
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 28/12/2023 . Y our consent application is hereby refused due to
following reason.

Reasons :-

UPPCB has issued Show Cause Notice against the industry u/s 33(a) of water (Prevention and Control of
Pollution) act 1974 vide letter dated 18.10.2023, which is effective till now. Such a circumstance it is not
possible to consider the application for CTO.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules, 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

. Digitally signed
Thisorder isissued with the approval of competent authority. Vikas oy vis vishra

Date:

MlShra 2023.12.28

11:38:19 +05'30'



Copy To-

CEO-1, UPPCB, LUCKNOW.

896 29

( Authorized Signatory )

VIKAS MISHRA
REGIONAL OFFICER

. Digitally signed
Vl kaS by Vikas Mishra
Date:

1 2023.12.28
M IS h ra 11:38:33 +05'30'

VIKAS MISHRA
REGIONAL OFFICER
( Authorized Signatory )
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ANNEXURE R10/5 (COL

ENVIRO-TERH SERVICES

e ﬁn{.é{fm fﬁ&&’rﬁlﬂm;
(A GOVERNMENT APPROVED LAB)

ETS-LAB Plot No. 1/32, 5.5. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail.com | Website : www.etslabin | Ph.: 9911516076, 9811736063  TC-13009

TEST REPORT

TEST REPORT NO  ETS/1708-1/02/2024  URLNO.TC130092400017081F DATE OF REPORT:  17.02.2024
WASTE WATER SAMPLE ANALYSIS REPORT
Name And Address of Customer : Mis, JAIPURIA INFRASTRUCTURE DEVELOPERS PVT. LTD
PLOT NO 12A AHINSA KHAND INDRAPURAM
GHAZIABAD 201014
Date of Sampling 1 13.02.2024
Analysis Start Date : 14.02.2024
Analysis End Date v 17.02.2024
Sample ID No : 1708-1
Sampling Done By : ETS STAFF
Sampling Description : AFTER TREATMENT
Sampling Location : ST.P-OUTLET
Sampling Method : ETSISTPMATER-0Z
Sample Quantity : 2.0Ltr
Packing Condition : SEALED
Packed In : PV.C. CANE
S. | Test Parameter | Unit | Result Specification/Limit Test Method
| No. I (As per CPCB)
Inland
| L AR
1 | pH C 730 | 55-80 | 55-90 | APHA 4500-H+
2 | Total Suspended Solids, (TSS) | mgll | 210 100 600 APHA 2540-D
3 | Oil&Grease, (08 G) mgiL 2.4 10 20 | APHA 5520-D
4 | Biological Oxygen Demand(BOD3:27°C) mgiL 12.0 30 | 350 | 1S: 3025 (Part-44)
| 5| Chemical Oxygen Demand,(COD) |  mgiL 115.0 250 | Not Specified | APHA 5220-B

=su++gnd of Test Report*****

i

ZZCCH 38 For Envirg.-

AN Tech S
--“L .I:"(/ @/.\.:ﬁ' e ___5‘_)‘1 SEF'-;@S
CHECKED B+ ™
SHRADDHAGUPTA AUTHAOEY .~
{RADDH R

T w5
oy ::-"I_'_l.a-;- Format No ETS/LAB/TR-10, Issue No. D5, Date 01,04.2018, Amd. No. 04 Date 01.04.2019

Mote:-

L. Test reports without ETS LAB HOLOGRAM are not issucd by our laboratory.

2, The results indicated only refer to the tested samples and listed applicable parameters.
3. No complaint will be entertained if received afier 7 days of issue of test report,

4. Our linbility is limited to invoice value only.

3. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destruyed immediately after issue of test report,

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior :wrillun permission of the laboratory,
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;) €EKO TESTING LARBS
/ €ko Pro €ngincers Pvt. Ltd.

Competence | Quality | Service

TEST REPORT

Stack Emission Analysis

Test Report No. : EKO/E-658/140224-A
Issued To

Issue Date : 17/02/2024
JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.LTD,
PLOT NO-12A, AHINSA KHAND, INDRAPURAM,
GHAZIABAD, (U.P.)

Sample Description

+ Stack Emission

Sample Drawn on 14/02/2024

Sample Drawn by EPEPL (Mr. Harish Kumar)
Sample Received on 1 14/02/2024

Time of Sampling (minutes) 30.0

Sampling Location : NA

Sampling Plan & Procedure : SOP-SE/09

Analysis Duration

Source of Emission
Capacity

Operating Load

Normal Operation Schedule
Type of Stack

14/02/2024 To 17/02/2024

: Stack Attached To DG Set

1010 KVA
Normal

: As per requirement

Metal/Circular

Diameter of Stack (meter) : 0.2
Height of Stack from Ground Level (meter) : 60.0
Height of Stack from Roof Level (meter) 1.5

Height of Sampling Location (meter)

:  Sampling Done from Top of Stack

Type of Fuel Used HSD

Fuel Consumed per hour : 110 Iph

Ambient Temperature (°C ) 1 240

Stack Temperature (°C) : 260.0

Average Velocity of Flue Emission (m/sec) 14.3

Average Flow Rate (Ipm) : 187

Control Measures (if any) : Nil

Remark (if any) Quantity of Emission (Nm°/hr) = 904.63

RESULTS
S.No. |Parameters Test Methods Results Units Llr(':‘;\tz;sg:i:igll::ez ]

1 Particulate Matter (as PM) 1S: 11255 (P-1) 446 mg/Nm® 50.0
2 |Sulphur Dioxide (as SO;) 1S: 11255 (P-2) 35.6 ma/Nm® Not Specified
3 |Oxide of Nitrogen (as NOXx) 1S: 11255 (P-7) 260.4 mg/Nm® 650.0
4 |Carbon Monoxide (as CO) USEPA (P-10) 55.6 ma/Nm?® 100.0
5 |Lead (as Pb) USEPA (P-12) <1.0 mg/Nm? 10.0

emark- PM, NOXx, & CO at 15% O, Correction.

-

5

Contact : 491 - 9810243832 ,_
A

R
Notes :
1. The results given above are related to the tested sample, for various parameters, as observed at the time of
Sampling. The customer asked for the above tests only.
This test report will not be generated again, either wholly or in part, without prior written permission of the Laboratory.
The test report will not be used for any publicity/legal purpose.
. The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by the customer.
. Responsibility of the Laboratory is limited to the invoiced amount only.

** End of Report **

O R LN

Office & Laboratory : 32/41, South Side of GT Road, UPSIDC Industrial Area, Ghaziabad (Delhi-NCR) - 201009 Page 1 of 1
Contact No: 97111159210, 9810240837, 9810240678 E-mail: email@ekopro.in, ekoproengineers@gmail.com, Website: www.ekoproiin

EKO TESTING LABS is Registered Trademark of EKO PRO ENGINEERS PVT LTD
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€KO TESTING LARS
€ko Pro €nginecers Pvt. Ltd.

Competence | Quality | Service

— e

Contact : +91 - 98102438%3

TEST REPORT

Stack Emission Analysis

Test Report No. : EKO/E-658/140224-B
Issued To

Issue Date : 17/02/2024

JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.LTD,
PLOT NO-12A, AHINSA KHAND, INDRAPURAM,

GHAZIABAD, (U.P.)

Sample Description
Sample Drawn on

Sample Drawn by

Sample Received on

Time of Sampling (minutes)
Sampling Location
Sampling Plan & Procedure
Analysis Duration

Source of Emission
Capacity

Operating Load

Normal Operation Schedule
Type of Stack

Diameter of Stack (meter)
Height of Stack from Ground Level (meter)

: 30.0

Stack Emission
14/02/2024

: EPEPL (Mr. Harish Kumar)

14/02/2024

NA
SOP-SE/09
14/02/2024 To 17/02/2024

: Stack Attached To DG Set

1010 KVA

: Normal

: As per requirement
:  Metal/Circular

: 02

1 60.0

Height of Stack from Roof Level (meter) 1.5
Height of Sampling Location (meter) : Sampling Done from Top of Stack
Type of Fuel Used : HSD
Fuel Consumed per hour : 1101ph
Ambient Temperature (°C ) 1 240
Stack Temperature (°C ) 260.0
Average Velocity of Flue Emission (m/sec) 14.3
Average Flow Rate (Ipm) 18.7
Control Measures (if any) : Nil
Remark (if any) . Quantity of Emission (Nmalhr) = 904.63
RESULTS
/ Limits as per CPCB &
S.No. |Parameters Test Methods Results Units CAQM Guidelines
1 NMHC IS 5182 (P-21) 19.6 mg/Nm3 100.0

Remark- PM, NOX, & CO at 15% O, Correction.

Notes :

Sampling. The customer asked for the above tests only.

2. This test report will not be generated again, either wholly or in part, without prior wri
3. The test samples will be disposed off after 15 days from the date of issue 0
4

. Responsibility of the Laboratory is limited to the invoiced amount only.

** End of Report ™

1. The results given above are related to the tested sample, for various parameters, as observed at the time of

tten permission of the Laboratory.
f test report, unless until specified by the customer.

o ——

Office & Laboratory : 32/41, South Side of GT Road, UPSIDC industrial

Area, Ghaziabad (Delhi-NCR) — 201009

Page 1 of 1

Cont: : il: i i i
ontact No: 97111159210, 9810240837, 981024.10678 E-mail: email@ekopro.in, ekoproengineers@gmail.com, Website: www.ekopro.in
EKO TESTING LABS is Registered Trademark of EKO PRO ENGINEERS PVT LTD
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TEST REPORT
Stack Emission Analysis
Test Report No. : EKO/E-659/140224-A Issue Date : 17/02/2024
Issued To + JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.LTD,
PLOT NO-12A, AHINSA KHAND, INDRAPURAM,
GHAZIABAD, (U.P.)
Sample Description : Stack Emission
Sample Drawn on 1 14/02/2024
Sample Drawn by : EPEPL (Mr. Harish Kumar)
Sample Received on : 14/02/2024
Time of Sampling (minutes) : 30.0
Sampling Location : NA
Sampling Plan & Procedure : SOP-SE/09
Analysis Duration . 14/02/2024 To 17/02/2024
Source of Emission . Stack Attached To DG Set No-1
Capacity : 500 KVA
Operating Load : Normal
Normal Operation Schedule . As per requirement
Type of Stack : Metal/Circular
Diameter of Stack (meter) : 0.2
Height of Stack from Ground Level (meter) : 60.0
Height of Stack from Roof Level (meter) 2l 5,
Height of Sampling Location (meter) . Sampling Done from Top of Stack
Type of Fuel Used : HSD
Fuel Consumed per hour : 25.01ph
Ambient Temperature (°C ) : 240
Stack Temperature (°C) : 125.0
Average Velocity of Flue Emission (m/sec) 1.7
Average Flow Rate (Ipm) 5.7
Control Measures (if any) : Nil
Remark (if any) :  Quantity of Emission (Nm®/hr) = 991.21
RESULTS
= Limits as per CPCB
S.No. |Parameters Test Methods Results Units Noftification, 11th Dec 2013

1 Particulate Matter (as PM) IS: 11255 (P-1) 0.089 gm/kw-hr 0.2

2 |Sulphur Dioxide ( as S02) 1S: 11255 (P-2) 0.041 gm/kw-hr Not Specified

3 Oxide of Nitrogen (as NOXx) IS: 11255 (P-7) 0.221 gm/kw-hr 4.0

4 |Carbon Monoxide (as CO) USEPA (P-10) 0.145 gm/kw-hr 3.5

Notes :

1.

el

The results given above are related to the tested sample, for various parameters, as observed at the time of

Sampling. The customer asked for the above tests only.

This test report will not be generated again, either wholly or in part, without prior written permission of the Laboratory.

The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by the customer.

. Responsibility of the Laboratory is limited to the invoiced amount only.

* £nd of Report **

Office & Laborat:r; 32/41, South Side of GT Road, UPSIDC Industrial Area, Ghaziabad (Delhi
' , oad, ; i-NCR) — 201009
Contact No: 97111159210, 9810240837, 9810240678 E-mail: email@ekopro.in, ekoproengineers@gr(nail‘com, W)ebsite: www.ekopro.in

EKO TESTING LABS‘> is Registered Trademark of EKO PRO ENGINEERS PVT LTD
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Competence | Quality | Service

Contact : +91 - 98102438@5

TEST REPORT

Stack Emission Analysis

Test Report No. : EKO/E-659/140224-B
Issued To

Issue Date : 17/02/2024
JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.LTD,
PLOT NO-12A, AHINSA KHAND, INDRAPURAM,
GHAZIABAD, (U.P.)

Sample Description
Sample Drawn on

Sample Drawn by

Sample Received on

Time of Sampling (minutes)
Sampling Location
Sampling Plan & Procedure
Analysis Duration

Source of Emission

Stack Emission
1 14/02/2024
EPEPL (Mr. Harish Kumar)
: 14/02/2024
: 30.0
NA
: SOP-SE/09
© 14/02/2024 To 17/02/2024
. Stack Attached To DG Set No-1

Capacity : 500 KVA
Operating Load : Normal
Normal Operation Schedule :  As per requirement
Type of Stack : Metal/Circular
Diameter of Stack (meter) : 0.2
Height of Stack from Ground Level (meter) : 60.0
Height of Stack from Roof Level (meter) : 1.5
Height of Sampling Location (meter) : Sampling Done from Top of Stack
Type of Fuel Used : HSD
Fuel Consumed per hour : 25.01ph
Ambient Temperature (°C ) 240
Stack Temperature (°C) : 125.0
Average Velocity of Flue Emission (m/sec) T
Average Flow Rate (Ipm) : 157
Control Measures (if any) : Nil
Remark (if any) : Quantity of Emission (Nm>/hr) = 991.21
RESULTS
: Limits as per CPCB
S.No. |Parameters Test Methods Results Units Notification, 11th Dec 2013
1 Hydrocarbon (as HC) IS: 5182 (P-17) 0.026 gm/kw-hr 4.0

Notes :

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
Sampling. The customer asked for the above tests only.

s ON

This test report will not be generated again, either wholly or in part, without prior written permission of the Laboratory.

_ The test report will not be used for any publicity/legal purpose.
The test samples will be disposed off after 15 days from the date of issue of test report, uniess until specified by the customer.

Responsibility of the Laboratory is limited to the invoiced amount only.

»* End of Report **

Office & Laboratory : 32/41, South Side of GT Road, UPSIDC (ndustrial Araa "‘ha;ri;b_w (Delhi-NCR 0
o . oA k) : S .l_.. LS ltell R B, 3 Al=10 =t S |‘N(.:F‘.} - 2010“9
Contact No: 97111150210, 9810240837, 9810240678 E<mall: email@ekopro.in, ekoproengineers@gmail.com, Website: www.ekopro.in

EKO TESTING LABS i§ Registered Trademark of EKO PRO ENGINEERS PVTLTD



We Build Retations

S €KO TESTING LABS’
///€ko Pro €nginecers Pvt. Ltd.

903

Competence | Quality | Service

TEST REPORT

Stack Emission Analysis

Test Report No. : EKO/E-660/140224-A
Issued To

Issue Date : 17/02/2024
JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.LTD,
PLOT NO-12A, AHINSA KHAND, INDRAPURAM,
GHAZIABAD, (U.P.)

Sample Description
Sample Drawn on

Sample Drawn by

Sample Received on

Time of Sampling (minutes)
Sampling Location
Sampling Plan & Procedure
Analysis Duration

Source of Emission
Capacity

Operating Load

Normal Operation Schedule
Type of Stack

Diameter of Stack (meter)
Height of Stack from Ground Level (meter)

: 02
: 60.0

Stack Emission
14/02/2024

EPEPL (Mr. Harish Kumar)
14/02/2024

: 30.0
: NA

SOP-SE/09
14/02/2024 To 17/02/2024
Stack Attached To DG Set No-2

: 500 KVA
: Normal
. As per requirement

Metal/Circular

Height of Stack from Roof Level (meter) 1.5
Height of Sampling Location (meter) Sampling Done from Top of Stack
Type of Fuel Used HSD
Fuel Consumed per hour : 25.0Iph
Ambient Temperature (°C ) : 240
Stack Temperature (°C) 121.0
Average Velocity of Flue Emission (m/sec) 11.5
Average Flow Rate (Ipm) 16.2
Control Measures (if any) Nil ¢
Remark (if any) Quantity of Emission (Nm°fhr) = 984.16
RESULTS
: Limits as per CPCB
S.No. |Parameters Test Methods Resuits Units Notification, 11th Dec 2013
1 Particulate Matter (as PM) IS: 11255 (P-1) 0.114 gm/kw-hr 0.2
2 |Sulphur Dioxide ( as SO2) IS: 11255 (P-2) 0.045 gm/kw-hr Not Specified
3 |Oxide of Nitrogen (as NOXx) 1S: 11255 (P-7) 0.239 gm/kw-hr 4.0
4 |Carbon Monoxide (as CO) USEPA (P-10) 0.135 gm/kw-hr 3.5

Notes :

1. The results given above are related to the tested sample, for various parameters, as observed at the time of
Sampling. The customer asked for the above tests only.

arwN

This test report will not be generated again, either wholly or in part, without prior written permission of the Laboratory.

. The test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by the customer.
Responsibility of the Laboratory is limited to the invoiced amount only.

* End of Report **

Office: & Laboratory : 32/41, South Side of GT Road, UPSIDC Induslrial Area, Ghaziabad (Delhi-NCR) = 201009

Gontact No; 97111169210, 9810240837, 9810240678 E-mail; small@ekoproiin, ekoproenginesrs@dmall.com, Website: www.ekepro.in
EKO TESTING LABS Is Registered Trademark of EKO PRO ENGINEERS PVT LTD

Contact : 491 - 9810243836 .

Page toft — — ——
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TEST REPORT

Stack Emission Analysis

Test Report No. : EKOJ/E-660/140224-B
Issued To

Issue Date : 17/02/2024
JAIPURIA INFRASTRUCTURE DEVELOPERS PVT.LTD,
PLOT NO-12A, AHINSA KHAND, INDRAPURAM,
GHAZIABAD, (U.P.)

Sample Description

Sample Drawn on

Sample Drawn by

Sample Received on

Time of Sampling (minutes)

Sampling Location

Sampling Plan & Procedure

Analysis Duration

Source of Emission

Capacity

Operating Load

Normal Operation Schedule

Type of Stack

Diameter of Stack (meter)

Height of Stack from Ground Level (meter)
Height of Stack from Roof Level (meter)
Height of Sampling Location (meter)
Type of Fuel Used

Fuel Consumed per hour

Ambient Temperature (°C )

Stack Temperature (°C )

Average Velocity of Flue Emission (m/sec)
Average Flow Rate (Ipm)

Control Measures (if any)

Remark (if any)

: 300
: NA

: Stack Emission

14/02/2024

EPEPL (Mr. Harish Kumar)

14/02/2024

SOP-SE/09
14/02/2024 To 17/02/2024

. Stack Attached To DG Set No-2
: 500 KVA

Normal

: As per requirement

Metal/Circular

: 0.2
: 60.0

1.5

:  Sampling Done from Top of Stack

HSD

: 25.01ph

24.0
121.0
11.5
16.2
Nil

. Quantity of Emission (Nm°/hr) = 984.16

RESULTS
: Limits as per CPCB
S.No. |Parameters Test Methods Results Units Notification, 11th Dec 2013
1 Hydrocarbon (as HC) 1S: 5182 (P-17) 0.029 gm/kw-hr 4.0

Notes :

1. The results given above are related to the tested sample, for various parameters, as observed at the time of

Sampling. The customer asked for the above t
. This test report will not be generated again, either w

ests only.
holly or in part, without prior written permission of the Laboratory.

2
3. The test samples will be disposed off after 15 days from the date of issue of test report, unless until specified by the customer.
4. Responsibility of the Laboratory is limited to the invoiced amount only.

** End of Report **

—— —_—

Office & Laboratory : 32/41, South Side of GT Road, UPSIDC Industrial Area, Ghaziabad (Delhi-NCR) — 201009 :

Contact No:.97111159210, 9810240837, 9810%40678 E-mail: email@ekopro.in, ekoproengineers@gmail.com, Website: www.ekopro.in
EKO TESTING LABS is Registered Trademark of EKO PRO ENGINEERS PVT LTD
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ANNEXURE R10/6

All Fee Payment Details for Unit Id - Unit Name:

Sr.No. | Department Name | Service Name

Pollution Control ~ Consolidated

Board Form for
Consent under
Water Act 1974
Air Act 1981
and
authorization
under the
Hazardousand
Other Wastes
(Management
and

Transboundary

Movement)
Rules 2016

TEEmEse e A T ONENE TS & FE S E T O I i e e

Required Fee Amount | Payment ID
In (INR)

UP01523121314135877

38

Bank tion details | Payment Status

Transaction ID
Transaction Date

1D : 185222087
f42073-12-13 14:15:27

| -

"
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ANNEXURE R10/7 (COLIIIO 39

Jaipuria Infrastructure Developers Pvt. Ltd.

(Formerly M/s Banke Behari Agrotech Pvt. Ltd.)
Jaipuria Sunrise Plaza, 12-A, Ahinsa Khand, Indirapuram, Ghaziabad-201 014
Regd..Oﬁce : S-25, Green Park, Main Market,JNew Delhi- 110016

I E-mail : enquiry@jaipuria-group.com, Visit us at: www.jaipuria-group.com

ar #, feqip: 26.02.2024

& GATERYT SRTHNI, (Ji—1)
JoYo YqyuT iz 9
ClodTo—124, ﬁl’{% Yvs
A TR, TGS,

fryar: SENT B WG HROT qaRT AT T GE&AT Tho 01982/ -1/ Hio—1449 / Blodorlo /
2023, faid: 18.10.2023 & FET T & W § ITUTe NTEAT |

SRIF FITIF TR ST UF R Tho 01982 /H—1 /Wo—1449 / Plododlo /2023, faia: 18.
102023 BT T B A FuT B | SEriEd SRgRar A, AT Gue—1, gRawgw, MREmEe
ﬁ%wmﬁmwﬁwm%awaﬁhiwwm%)mﬁﬁmmma%
IR g1 feT: 23.06.2023 Y FapaT AT o7 | Rt SEN B el / a1 WEAR A T B
H7 <l g T, R SR TR SENT $I 93 W&l Ydo 01982 / ¥1—1 / WTo—1449 / Hlododlo
/2023, f&=T: 18.10.2023 B HTEAH ¥ SENT BT BRI qARN AfCH S g1 AT fvar wAT o,
Wﬁ%ﬁ@@mﬁaaﬁﬁ%wﬁaﬁm%wwwaﬁmm
ﬁﬁaﬂwmm%aﬁaﬂﬁ?ﬁmmz08.11.2023ﬁ%mw,1%1ﬂ$m6€ﬁ11aﬁ
S prater & U W 1721 /¥ /S-242 /2023, i 13122023 & Hegd & wAfaRofa s
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g7 AP 19.02.2024 BT & Prafer @ U A 1721 /¥ /T-242 /2023, e 13.12.

2023$3T§Wﬁaﬁéﬁwﬁﬁmwﬁmwé,wmaﬁwﬁfw%|

e dh—1
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RAREZ
For and on behalf of the
M/s Jaipuria Infrastructure Developers Pvt. Ltd.
Ahinsa Khand 1, Indirapuram, Ghaziabad, UP- 201014
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Jaipuria Infrastructure Developers Pvt. Ltd.
(Formerly M/s. Banke Behari Agrotech Pvt. Ltd.)
Jaipuria Sunrise Plaza, 12A, Ahinsa Khand,
Indirapuram, Ghaziabad - 201 014
Regd. Office: S-25, Green Park, Main Market, New
Delhi - 110016
email: enquiry@jaipuria-group.com, visit us at:

WWW.jaipuria-group.com

To, Dated: 26.02.2024

Chief Environment Officer (Circle-1)

UP Pollution Control Board

T.C. — 12th, Vibhuti Khand

Gomti Nagar, Lucknow

Sub: Compliance report for revocation of show cause
notice letter no. H-01982/C-1/Sa-
1449 /Ka.B.No/2023 dated 18.10.2023.

Sir,

Kindly refer to letter no. H-01982/C-1/Sa-1449

/Ka.B.No/ 2023 dated 18.10.2023 on the captioned

subject matter. Industry (M/s. Jaipuria Mall, Ahinsa

Khand-1, Indirapuram, Ghaziabad which is a

commercial shopping complex and is running at the

described place) was inspected by the officials of

regional office on 23.06.2023. In the said inspection,

41


http://www.jaipuria-group.com/
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the industry was found guilty of not having applied
for water/ air consent and upon such violation,
Board issued a show cause notice to the industry
vide its letter mno. H.01982/C-1/Sa.1449/
Ka.b.No./2023 dated 18.10.2023. The industry was
again inspected by the officials of Regional Office on
date 08.11.2023 and thereafter, the industry vide
Regional Office letter no. 1721 /C/ J-242 /2023 dated
13.12.2023 was directed to deposit Environmental
Compensation in the Board’s account. In the light
thereof, the clarification of the Industry is as below:
1. An Environmental Compensation of Rs.
4,55,000/- (Rupees Four Lakhs Fifty Five
Thousand) imposed upon the industry has been
deposited by the industry in the boards account
in compliance to the regional office letter no.
1721/C/J-242 /2023 dated 13.12.2023 and a
copy thereof is enclosed as Annexure 1.
2. The industry is a shopping complex and is
running at the described place.
3. Industry has now online applied for water and
air consent through Invest Mitra single window

portal.

42
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4. The industry uses water only for domestic
purposes.

5. The industry maintains and operate installed
STP properly and its analysis report is enclosed.
The effluent generated by the industry is
properly treated by the industry and thereafter
discharged in Indirapuram STP through sewer
line. Its logbook is maintained properly, and
the treated effluent discharge test report and
the logbook is enclosed as Annexure 2. The
approval of discharging effluent in the sewer
line has been granted by the Ghaziabad
Development Authority vide its letter no.
74/4/AE Zone-6/2015 dated 03.06.2015.

6. The treated effluent discharge is tested in every
quarter and its report is enclosed.

7. The industry doesn’t discharge any type of
harmful industrial effluent substance in the
environment. It only discharges domestic
effluent through an STP.

8. The industry is complying to the Orders passed
by the Hon’ble National Green Tribunal passed
in the case of Prasoon Pant & Ors. vs. UP

Pollution Control Board & Ors.
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9. The industry fully complies to the Environment
Acts.

The industry operates the STP properly. The
industry complies to the environmental acts. Hence
in the light of the compliances adhered to by the
industry, it is requested that the show cause notice
be revoked and water and air consent be kindly
accorded.

Thanking you,
Yours faithfully,
For and on behalf of
M/s. Jaipuria Infrastructure Developers Pvt. Ltd.
Ahinsa Khand 1, Indirapuram,
Ghaziabad, UP - 201014.
c/-

1. Regional Officer, UP Pollution Control Board,
Ghaziabad - for information and necessary
action.

2. District Magistrate, Ghaziabad — for

information.

“True Typed Copy”

44
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRIN CIPAL BENCH,

NEW DELHI
ORIG‘I’N'AL APPLICATION NO. 294 of 2023

45

IN THE MATTER OF: ‘
Prasoon Pant & Anr. . ...Applicants
Versus
Uttar Pradesh Control Board & Ors. ...Respondents

VAKALATNAMA ‘

KNOW ALL to whom these present shall cotnie that We, Jaipuriya Infrastructure Developers Pvt. Ltd.,
the Respondent No. 10 above named do hereby appoint (herein after called the advocate/s) to be my/our
Advocate in the above noted case authorized them:-

Arijit Mazumdar Shambo Nandy Akanksha Kaushik Anoushka Dey Bhaskar Anand
Advocate Advocate Advocate Advocate Advocate
Enrl. No. Enrl. No. B Erit] No. Enrl No. Enrl No.

D-771/2005 D/953/2013 . D/2715/2014 D/9113/2022 D/3895/2021
Mob. 9871160741 Mob. 9560056902 ® Mob. 9650831194 Mob.9502536500 Mob. 9717855529

Office At: G-26 (Basement), ;Jangpura Extension, New Delhi-110014
Emall hambonandy@gmall com

PR A To act, appear ; and plead in the abox’e-noted case in this Court or in any othef Court in Which the same
IS ; may be tried or heard and also in th"" ppellate Court including High Court subject to pdyment of fees
separately for each Court by me/ us:

To 51gn file verify and;present p[eidmgs appeals cross objections or petitions for exetution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper fof the prosecutlbn of'the said ease in all its stages. ~ °

To file and take back documents to admlt and/or deny the documents of opposite party.

W v\gwﬁmu‘pﬂ,g‘,/\ﬂxw«d

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.

" To take execution proceedings. The deposn draw and receive money, cheques, cash and grant receipts
thereof and to do all other acts and thmgs which may be necessary to be donz for the progress and in the
course of the prosecution of the bald case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority
herebyconferred upon the Advocate whcnevel he may think it to do so and tc¢ sign the Power of Attorney
on our behalf. 5

And I/We the undersigned do hereb_fy agree to ratify and confirm all acts done by the Advocate or his
~ substitute in the matter as my/our owh acts, as if done by me/us to all intents and purposes.

 And I/We undertake that T / we or':?fny /our duly authorized agent would appear in the Court on all
hearings and will inform the Advocates for appearance when the case is called.

(]

&

And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the
/ result of thesaid case. The adjournment costs whenever ordered by the Court shall be of the Advocate
~ which he shall receiveand retain himself.

I

ks3]

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agrecd by

. mefus to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution

. of the said case until the same is paid up. The fee settled is only for the above case and above Coutt.
i [/We hereby agree that once the fee is paid.

11-MAR-2024

AT

DLCT1109426C24558

NCT OF DELHi COURT FEE

I /we will not be entitled for the refund of the same in any case whatsoever. If the case lasts.for more
than three years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee
for every addition three years or part thereof.

IN WITNESS WHEREOQF I/We do hereunto set my /our hand to these presents the contents of which
have beenunderstood by me/us on this 11% day of March, 2024.

" Accepted subject to the terms of fees. For Jaipuria Infrastructure Developers Pvt, Ltd

o
. ok Arguhle okt
Ariqi%rr smyw Akanksha Kaushik A%I:}?ka ey Bl;s%a%p% cueui/huthorised Signatory

Advocate Advocate Advocate Advocate Advocate




11/03/2024, 12:13 Gmail - Service of Reply - OA No. 294 of 2023: N gPﬂ l\g Delhi - Prasoon Pant & Anr. v/s Uttar Pradesh Pollution Control Board & Ors.
M Gma" 46 Anoushka Dey <meetanoushka@gmail.com>

Service of Reply - OA No. 294 of 2023: NGT PB New Delhi - Prasoon Pant & Anr.
v/s Uttar Pradesh Pollution Control Board & Ors.

Anoushka Dey <meetanoushka@gmail.com> Mon, Mar 11, 2024 at 12:12 PM
To: "ruchinmehra@gmail.com" <ruchinmehra@gmail.com>, info@uppcb.com

Dear Sir,

Please find enclosed copy of the Reply Affidavit on behalf of Respondent no. 10 (Jaipuria Infrastructure Developers
Pvt. Ltd.) in the above captioned matter.

Thanks and Regards

Anoushka Dey

9602536500

Ol/o Arijit Mazumdar

Advocate for Respondent No. 10

.D Reply R10.pdf
3457K
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